HIGH COURT OF JUDICATURE FOR RAJASTHAN
BENCH AT JAIPUR

S.B. Criminal Miscellaneous Bail Application No. 19183/2021

Manoj S/o Girraj

----Petitioner
Versus
State Of Rajasthan
----Respondent
ah %Fgag itioner(s) :  Mr. D.D. Khandelwal
";f_r;’?.r’Resﬁ?: dent(s) : Mr. Mangal Singh Saini, PP

HON'BLE MR. JUSTICE FARJAND ALI

Order

Learned counsel for the petitioner is directed to place on
record the complete set of charge-sheet along with bail
applications.

During the course of hearing of several bail applications, it
came to the notice of this Court that illegible and unreadable
carbon copies/xerox copies of charge-sheets are being provided to
the accused at the time of its submission before the trial Court.

In this view of the matter, the Director General of Police is
directed to instruct all concerned SHQ’s of the State of Rajasthan
for providing legible copies of charge-sheet under the statutory
provisions of Section 173 and 207 of the CrPC, to every accused.
At the same time, this Court deem it appropriate to direct the
concerned sub-ordinate Courts to check and verify that the copies
being provided by the investigating agency to the accused, are
legible. Since getting a copy of charge-sheet is akin to a
fundamental right as every accused has a right to know the nature

of accusation in which his liberty has been curtailed or he has
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been forced to face the rigour of the trial. In this regard, statutory
provision contained under Section 173 of CrPC and Section 202 of
CrPC are very much clear.

In this view of the matter, both the DGP as well as the
concerned Magistrate shall ensure that henceforth, whenever a

copy of the charge-sheet is provided to the accused, it must be a

Put up on 20.12.2021.

(FARJAND ALI),]
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